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i

{ This RA has been Filed for review of fhe ordef

W

dated 12.11.92 passed in circulation Hn RA -No.342/92 in OA
a0, 2597/90 rejectwng the same on the ground that the same
was not covered by the statutory pr0v1sions of Order #LVII

of Code of Civil Procedure. In fact this a--review- of

review. In terms of Rule 1?(@) of the Central-

Administrative TribunaW(Procedure) 3Ru1esgl987 where an

application for review of any judgement or- Otdb -has  been

made and disposed of, no further appﬂwcatwon f@r T oreviaw-

shall be entertained in the same matter. - -

The Tlearned counsel for the Review Applicant

relies on Section 22(3)(f) of the Adﬁinﬁstratﬁve TribuhaTs

Act, 1985, e submits that there is a’ contradwctwon in-Rule -

17(4) of the Central ﬁdministrativefTrwounaT (%rocedure)
Rules, 1987 and  the provision of Section 22(3)(f) of the

tdministrative Tribunals 4ct,1885. Me do not find any such




contradiction. #Accordingly, this RA is not maintable and

is rejected as such.

i

(J.P.Sharma)
Member ()
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